CENTRAL ADMINISTRATIVE TRIBUNAL, JABALIPUR BENCH, JABALPUR

original ApplicationsNes. 13 of 1999 & 691/g9
M—

Jabalpur, this the 11th day of August, 2003,

Hon'ble mMr, g.x. Kaushik, Jgudicial Member
Hon'ble Mr, Anand Kumar Bhatt, Adninistrative Member

(i) Original Application No. 13 of 1999

L.Shankar Singh Solanki,
S/o Shri Nathy Singh Solanki,
Aged 58 years, o
Senior Technical SUpervisor,

R/o Qr No.II1/25 TTC Colony,
Ridge Road, Jabalpur,

248K Meshram,
S/o Shri EH ieshranm
Aged 5] years, TTA,
R/o 1069 Bhole Kutir,
Gupteswar, Jabalpur,

| 34 AK Srivastav,

S/o Late Shri EB Srivastav,
Aged 47 years, TrA,

R/o Qr NoeI11/24,

TIC Colony, Ridge Road,
Jabalpur,

4 AK Morey,
$/o Shri hamchangra,
Aged 44 years, T,s,
Lr Ho,610 5haktinagat,
Jabalpyr,

S.KC Bain,
3/0 Shri Chhotela] Bain,
Aged 4] years, T,71/4
R/o ¢r No.I1/3 T1¢ Colony,
liidge lioad, Jabalpp,

6L¥H'Pole,
S/o Shri |y Pole,
Aged 42 yeers, T,7T.,
R/o 32 Viveknagar,
Yadav Colonvy 7.1 .
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Ashok Verma,

S/o Shri BP Verma,
Aged 44 years, T,T.A
R/o Qr No.II11/35

- TIC Colony,

Ridge Road, Jabalpur,

MK Gupta,

S/0 Shri BM Gupta,

Aged 41 years, T.T,A,

Gr No.III/37 TIC Colony,
Ridge Road, Jabalpur,

ADIﬂondal,

S/o Shri sk Mondal,

Aged 42 years, T.T,A,

Qr No,111/26 TTC Colony,
Ridge Road, Jabalpur,

RP Tiwari,

S/o Late Shri SP Tiwari,
Aged 43 years, T.T,A

li/o Gr No,I11/2 Tig Colony,
Ridgye iload, Jabalpur,

DK Rathore,

S/0 Shri Beni Singh Hathore,
#ged 37 years, T,T,a,

/0 454 Jonesganj,

~Jabalpur,

LK Upadhyay

S/o Shri piy Upadhyay,
Aged 37 Years, T.T,A,
li/o 342 Shlvnagar
Damohnaka Jabalpur,

KK SaraOgi

S/o Shri Bk Saraoci,
Aged 38 years, T,1 A,
R/o @r No, 11/8,

TTC Colony, Ridge Foad,
Jabalpur,



- l4. SL Keri, .
S/o Late Shri Mangal Brasad ' ‘-
Aged 17 years, .. A
R/o 2412, 8idhbala ward, .
“Ghamapur, Jabalpur.

o
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Vined Kumar Dagore,
3/o Shri Banshileal,
Aged 42 years, T.T A
R/o House 1i0,432%,
Behind Paras Building,
Ilarmaca ilcad, Lampur,
Jabalpur,
(By Advocate - sSmt. S. Menon sr. Advocate )

VERSUS

LY )

l, Union of India,
Through ¢ The Secretary,
Ministry of Communication,
Sanchar Bhawan,
New Lelhi,

2, The Lirector General,
P& T
ak Tsr Bhawan,
New Delhi,

3. Chief Cene¢ral Manager,
MNP Telecom Circle,
Hoshangelhad lLioad,
Bhopal ~ 12,

4, Chief General lianeger,
B KB AL T, T,
Ridge Road, Jabalpur,

(By Advocate - Shri B.pasilva)
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(ii)original Application No. 691 of 1899

shri Manhohar Keshav Rao Dhade
S/o Shri Keshav Rao

aged 52 years

R?o RTTC Bhaskar Bhavan
Quarter No. Type I1I1/2
Seminary Hills

Near T.V. Touer

Nagpur.

(By Advocate - Smt. 5. Menon Sr.Adv.)

APPL ICANT

VERSUS

1. Union of India
Through 3 The Secratary
Ministry of Communication
Sanchar Bhavan New 0Oslhi

2. The Director General
P&T
Dak Tar Bhavan
New Dslhi.

3. Chief Gensral Manager
MP Telecom Circle
Hoshangabad Road
Bhopal - 12,

4., Chief General Manager
B.R.B.A.I.T.T
Ridge Road
Jabalpur. RESPONDENTS

(By Advocate - Mr. B. Dasilva)

O R DER (ORAL)

By J.K. Kaushik, Judicial Member -

Shri Shankar Singh Solanki and other have filed this
Original Application under Section 19 of the Administrative
Tribunal Act for claiming payment of special pay at the rats

of Rs. 30/- per month, restropectively.

2. OA No. 13/39 and 691/99 respectively with the prayer
that they may be paid instructional allowance by treating them

at par with Technicians/Technical Supervisors of ALTTC,Ghaziabad.

3. We have heard the learned counsel for the parties at

a considserable lengU@. These cases involved dispute question
of facts especially as regard as to whether these applicants
infact perform instructional duties or not and for that the
sufficient records are not available. A suggestion has been

gl made on behalf of the learned counsel for the applicant that

.
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the applicant have gsthered the complete material in this
matter indicating actual work performed by them and a direction
be given to the respondents to entertain their grievances. They
would approach to completent authority and submit their claim.
The learned counsel for the respondents is hesitant far such
course 0f action. The learned counsel for the respondents has

urged thHat thig matter could be disposed of as per records

available in the filse

We have considered the above submissions and are of
considered opinion that inthe facts and circumstance? of the
cage interest of justice would be met if the matter is remanded
to the respondents. In this vieuw of the matter we pass the

order as under.

The applicants are directed to make a detailed and
exhaustive representation to the competent authority
narrating therein their complete grievances and also

submit the requisite papers in support of their claim

and the respondents shall thereafter decide the samse
within a period of 3 months. The respondsents ars

expected to allow the personal hearing to the applicants
and also examins the sach and savery grounds that may

be taken by them. The Original Application stands disposed
of accordingly. In case the applicants still feel aggrieved
by any order qpich may be passed in view of this order,
they shall beLliberty to agitate the matter afresh, in

case, they are so advissd. No costs.
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(Anand Kumar Bhatt) (J.K. Kaushik)
Administrative Member Judicial Member
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